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VARANASI DEVELOPMENT AUTHORITY, VARANASI 

Raja Uday Pratap Marg, Panna Lal Park, Varanasi-221002 

Phone:  054202280326, Email: vdavaranasi@gmail.com 
 

From,  

Town  Planner  

Varanasi Development Authority 

Varanasi. 

 

To, 

M/s. Lallooji & Sons  

A-2, Shivalik Business Center, B/h. Rajpath Club Off.S.G. Highway 

Ahmedabad, Gujarat.  

 

Letter No. 646/Vi.Pra./2022-23                 Date; 13.09.2022 

Subject: Regarding development of Tent City in Varanasi on the 

other side of Gana River (towards (Ram Nagar) on the 

bank of Ganga River.  

Sir, 

In reference to above subject matter, bids were invited by the 

Authority for development of Tent City proposed on the other side 

of Ganga River in Varanasi, in which your Firm has participated.  

By opening the Technical/Financial Bid of aforesaid Tender was 

examined by the Authority as per the rules. 

   

In pursuance of the valuation done on the basis of conditions 

mentioned in RFP and the Letter dated 08.09.2022 issued by your 

Firm, in which, you have granted your consent to work on the 

Financial Bid given by the other Bidders, you are hereby granted  
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permission to develop Tent  City on Patch-3 (10  Hects. Land) from 

the Competent Level. Therefore, after being present in the 

Authority’s Office and by executing the Agreement for the work in 

question, it is requested to kindly start the work with immediate on 

the priority basis.  

Regards,   

Sd/- 

(Manoj Kumar) 

Town Planner 

 

Letter No.  /Vi.Pra./Na.Ni./2022-23    : 

 

Copy to:- 
1. Vice-Chairman for kind information. 

2. Secretary for kind information 

3. Finance  Controller for kind information. 

4. Superintending Engineer/ Pra. Adhi.(Construction) for 

Information.  

Sd/- 

(Manoj Kumar)  

Town Planner 
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-'- - Uttar Pr adesh Pollution Control Board 
Building. No TC-12V Vibhuti KlBnd, Gon1ti Nag(tr, Luckno·::-2260 10 

188097/UPPCB/Varanasi(UPPCBRO)/CTO/bothN ARANASI/2023 

To, 

l.VI/s 

LALLOOJI AND SONS (TENT CITY) 

NIRAAN THE TENT CITY, PATCH-3, OTHER SIDE OF GANGA 
RIVER, KATESAR ,RAMNAGAR ,VARANASI U.P. 

Date: 21107/2023 

Application Id-
21895105 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to LALLOOJI AND SONS (TENT CITY) located at NJRAAN THE TENT 

CITY, PATCH-3, OTHER SIDE OF GANGA RIVER, KATESAR ,RAMNAGAR ,VARANASI U.P . 

. subject to the provisions of the Water Act, Air Act and the ordets tlnt may be m::!.de furrhc:r and subject to 

follo·-. ...- ing tetms and cond itions:-

1. This CCA LALLOOJI AND SONS (TENT CITY) granted for the period from 05/07/2023 to 

31/12/2023 and valid for manufacturing of follo wing products. 

'Quantity JUnit 

2. Conditions under \Vater(Prevention and Control of Pollution) Act -1974 as amended :­

(i) The daily qu?.ntity of eftluent disclnrge (KLD) :-

Kind of Effluent Qu an tity(KLD) Treatment facility Discharge point 

Domestic 33 KLD STP No Trade Eftluent 
is allowed to 

Discha1·ge 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall opetate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is requi red vYith reference to influent qu?.ntity ·and quality. 

In case of stoppage offunctioning of ETP, production has to be stopped immedi ate ly and this Board has to 

be intimated by fax/phone/email with a report in thi s regard to be dispatched immediately. 

(iii) The tre2.ted eftluent shall be recycled to the maximum extent and should be reused w·ithin the premises 

for gardening etc. Quality of the treated effluent shall meet to the fo llowing general and specific stand;:rds as 

prescribed under Environment (Protection) Rules, 1986 and appl icable to the unit from time-to-time:-

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

(iv) Sew:.1ge !reatment an~ Disposal :- The app licant shall provide comprehensive STP as is requ ired with 

referenc~ to m~uent quantity and quality.ln case of stoppage of functioning of STP, production has to be 

s~opped ImmedJat~ly and this Board has to be intimated by fax/phone/email v;itb a report in thi s regard to be 
dtspatched Immediately. 
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be main tai nec 
continuously so as to achieve the quality of the treated se.\vage to the following standards . 

SNo. Parameters Standards 

1 pH As per E(P)A Rules 1986 
2 BOD (mq/L) As per E(P)A Rules 1986 
3 TSS (mg/L) As per E(P)A Rules 1986 

4 Fecal Col iform As per E(P)A Rules, 1986 
(MPN/1 OOml) 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shal l use follO\ving fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the foll owing standards. 

Air Pollution Source Details 

S No. Air Type of fuel Stack no Control Height of 
Pollution Device Stack 
Source 

1 125 KVA Diesel Oil 1 Sulphur As per E(P)A 
DG Set Dioxide Rules 1986 

2 125 KVA Diesel Oil 2 Particulate As per E(P)A 
DG Set M2tter Rules 1986 

3 125 KVA Diesel Oil 3 Sulphur As per E(P)A 
DG Set Dioxide Rules 1986 

4 125 KVA Diesel Oil 4 Sulphur As per E(P)A 
DG Set Dioxide Rules 1986 

Emmission Quality Standards 

SNo. Stack no Parameters Standards 

1 1 Sulphur Dioxide As per E(P)A Rules , 
1986 

2 2 Sulphur Dioxide As per E(P)A Rules, 
1986 

3 3 Sulphur Dioxide As per E(P)A Rules, 
1986 

4 4 Sulphur Dioxide As per E(P)A Rules , 
1986 

In case of stoppage of func tioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email \\· ith a report in thi s regard to be 
di spatched immediately 

(ii) The unit will not use any type of restricted fuel. 

iii) Noise from the D.G. Set and other source(s) should be controlled.by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for respective 
area~/zones (Industrial, Commercial, Residenti al, Silence) which are as fo llows :-
Day Lime : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

RAM 
KUMAR 
SINl,H 

Digitally signed 
by RAM KUMAR 
SINGH 
Date: 2023.08.02 
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Standards for I ndustrial Commercia) Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day N ight Day Night Day Night Day Night 
Time Time Time Time Time Time Time Time 

75 70 65 55 55 45 50 40 

4. Essential documents to be submitted by the lndush·y/Unit as Applicable :­

(i) Environment Statement in Fom1-V ofEnvironment (Protection) Rules, 1986. 
. l 

(ii) Quarterly compliance report of the CCA, photograph ofETP/APCs!Waste Storage Area. 

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision o 

this CCA and provisions of the Water Act, A ir Act and Hazardous and Other Wastes (Management and 

Trans boundary Movement) Rules, 2016 wi ll results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.O 1011/81-7-2021 -09 (Writ)/2016 dated.13.10.2021 issued by Department ol 

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-http://www.upecp.iniTrainingSession.aspx for ensuring timely compl iance of 

-.._,/this direction, you are hereby directed to submit a bank guarantee with minimum val idity of one yea r of the 

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

......._ Only) whichever is more, within 30 days from the date of issuance of this certif icate. In case of non­

compliance of thi s direction, your consen t w ill be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGW A/CGW A for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obta ined from the 

competent authority and submit to the Board, within 3 months time fa ili ng which CTO will be revoked. 

General Condition~:-

!. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at leas{once in a three 

month from the laboratory recognized by the MoEF and sha ll report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Boatd bring into use any new or altered 

outlet for the d_ischarge of effluent or gases emission or sewage waste from the unit. 

'-3. Treated Industial waste water and domestic waste water shall be disposed jointly at one di sposal po int. 

"-The applicant shall provide di scharge measurement equipment at final disposa l point. 

4. The applicant shall strictly comply with conditions of th is CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated aga inst the app licant. 

5. The applicant sha ll maintain good house keeping. All valves/pipes/sewer/drains etc . must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Ai r Pollut ion 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution contro l systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's ofticials. 

8. Whenever due to any accident or other unforeseen act or event, such emis ~ ion occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board 's offices and all 

other concerned offices. In case of fa ilure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 

10. ln case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 

it shall be imperative to stop production in the industry with immediate effect and such infom1ation shall be 
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rep•:Jited to Bo?.rd's offices. The indu~try shall be li?.ble to p.::y compensRtion also in such C<"!Ses as decided by 
the Con1petent Authority. 
11. The applicant shall apply before the 60 da:r·s of expiry of CCA or any change in production types/ 
production cap3city/n-:::nufacturing process/capacity enlvmcement etc. or any change in eftluent discharge 
point or emission point 
12. The Bo3rd reserves the right to revoke/add/modify any stipulated condition issued along wi th CCA, as 
may be neces'?.ry. 

Specific Conditions:-
1. This CTO is only va lid for Temporary Structures for 01 patch of 10 hectares on which tota l 120 Tents (30 
Tents each in 04 phases) at Other Side of Ganga River (IN FRONT OF ASST GHAT), Kates2r, Ramnaga 
Varanasi, U.P. and Geo-coordinates-25.299897 & 83.013641 by M/s LALLOOJI AND SONS (Tent City 
Varanasi). In case of any change in capacity, the project will have to intimate the Board. For any 
enh:mcement of the above, fresh Consent to Estab lish has to be obtained from U.P. State Pollution Control 
Bo.::rd . 

2. This CTO is only valid for Temporary Strtlctures and no case proponent is allo\-;ed to construct petmanent 
-structures, failing \Yhich this CTO \Yould deemed void. 

3. This CTO shall only be valid \Vith the effect from the date on which the proponent obtained approv.al from 
National Mission for Clean Ganga (NMCG) or Competent Authority under the Provisions of notification 
c!:::ted 07.10.2016 ofMinic;try of Water Recm~rses, River Development and Ganga Con~ervatiotl. 

4. The proponent could not start construction activities before obtaining approval from National Mission for 
Clean Ganga (NMCG) or Competent Authority under the Provisions of notification dated 07.10.2016 of 
Ministry of Water Recourses, River Development and Ganga Conservation, fail ing v;hich this CTO vvould 
deemed void. 

5. This CTO is subject to the ordets ofHon'ble Natior:al Green Tribunal in O.A. No. 203/2023 in the matter 
ofTu::!: .::r Gos'.'.'ami Vs. Union ofindia & Ors . 

..... ;, The Project proponent sb?..!l submit Environmental Statement to the Board in time. 

7. Implementation rcp.:nt of Compliance of consent conditions must be submitted vvithin one month. 

8. Audited Balance Sheet/ C.A. Certificate should be submitted •vithin one month ftom the d:::te of issue of 
this Certificate for verification of Consent fee payable. 

9. 33 KLD domestic effluent is genetated vvh ich shal l be stored in a sump having cap?.c.ity 16 KL. The stored 
dc.mestic eft1uent shall be transferred to 10 MLD STP at Ramnagar for treatment. 

10. The solid \-:aste shall be disposed thtcmgh Nagar Nigam, Varanasi. 

11. D.G. sets must be equipped with acoustic enclosure to control noise pollution & st2c k: height s!::!l l be 
main ta ined as per prescribed norms . 

12. The Project proponent sha ll strictly comply with all the directions issued from UPPCB, CPCB and 
Hon'ble NGT from time to time. 
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13. The Project shall operate in such a v:ay so that is does not affect the Surrounding Environment & 

Population. 

14. The Project shall obtain prior consents in the event of any addition of ne':; emission gene1ation sources 
such as- Boiler/ Furn?.ce/ Heaters/ D.G. Sets or alteration of existing em is-ion sources in accordance with 

section- 21122 of air Act 1981 (as amended respectively). 

15. The Project shall dispose the hazardous waste tluough authorized recyclers/TSDF and comply with the 

provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment 

Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended. 

16. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Central Pollution Control Board, U.P 

Pollution Control Board and directions issued by Hon'ble National Green Tribunal, New Delhi in Order 

dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India. Shall be complied '.':ith. 

17. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier \.Vill 
......... suspended during the pendency of the closure period and after ensuring the compliance and after revocation 

of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the 
closure order, with imposed conditions thereof. 

18. Concealing factual data or submission of false/fabricated data and failure to comply with any of the 
conditions mentioned above may result in withdra'.':al of this CTO and attract action under the provisions of 
La·.1·. 

Copy to: 

RAM KUMAR 
Digitally signed by 
RAM KUMAR SINGH 

51 N G H Date: 2023.08.02 

Chief Environment.<l.t Off1~~\~:~;rffi'.¥'' 

Regional Officer, U.P. Pollution Contwl Board, Vatan~si for information and necessary action. 

RAM KUMAR 
Digitally signed by 
RAM KUMAR SINGH 

SINGH D:!te: 2023 .08.02 

Chief Environment~; Ot1kl::t.Vt:iv~ful:6 
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https://mail.google.com/mail/u/0/?ik=57c4348f05&view=pt&search=all&permthid=thread-a:r-6397599604342118037&simpl=msg-a:r269731460389418… 1/1

Raj Chandrachud <officeofchandrachud@gmail.com>

SERVICE - COUNTER AFFIDAVIT - NGT -O.A. NO. 203 OF 2023 - TUSHAR GOSWAMI
-VS- UNION OF INDIA & ORS
1 message

Office of R.Chandrachud <officeofchandrachud@gmail.com> Fri, Oct 27, 2023 at 4:30 PM
To: "saurabhtiwarihighcourt@gmail.com" <saurabhtiwarihighcourt@gmail.com>, tiwariamit22@yahoo.com,
"rahulpratap.adv@gmail.com" <rahulpratap.adv@gmail.com>, "info@uppcb.in" <info@uppcb.in>
Cc: Raj Chandrachud <raj.chandrachud@gmail.com>, ashok panigrahi <ashok.p21@gmail.com>, Vinay Ratnakar
<vinayratnakar@gmail.com>

Sir
Please find attached Counter Affidavit filed on behalf of the Respondent No. 12 in the subject case.

Best  Regards
Office of R.Chandrachud
Advocate, Supreme Court of India,
N-18, First Floor,
Jangpura Extension,
New Delhi - 110 014
Ph: 011 - 41543711

INTERNET E-MAIL CONFIDENTIALITY AND DISCLAIMER: This e-mail and any files transmitted with it are
confidential and may contain privileged information and are intended solely for the use of  the individual or entity to whom
they are addressed. If  you are not the intended recipient and you have received this email in error or through any other
unintended circumstances, we would request you not to copy, store or forward the e-mail. Please return the message to the
sender and delete it immediately there after as any other use of  the same may be unlawful.
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